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Styu4t 
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f 	qJn 	fr1 
1.0RDER DATED 4-3-20040 

on beinq mexti*aed reoris Q5 this 

1J(i 

-. 

,1c 	3 r. VQ 

31) Cttu4 Mi. 

been placed teday, 

iLead Mr.A.swajn,Leare4 c.ii,sel 

appea.-ing for the Ap1icnt and Mr.*. 8, Jena,, 

Ait1na1 Stanj CQunsel for tke 

f Iniiia'.0a whom a cepy of this 0, , 

has already been eerven.l p'iseê th 

mt.r1ais p1câ. on rcor 

A 



o 

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

h-v 	 pi. 
4 ot- 	e•—v:. 

 

App 	'Iaju tha 	he 

e nf at ed as a Casual Labourer *n.er the 
i#O1 

Te1oorn Deartrent of the GGveriynent of Inêja 

and by filinq 	the present Ori!inalApplication 

untler SectiOn 19 of the Ainistrati?e 

Ttisuna1s 	ct4985, he has challeno 	the 

steps t&e* by the Respondents to reuiaris 

the services of 455 (.t of 1437) Casual 

.- 	 C. 
• 1aourers on the qrfoux& that the Respondents 

&,iHl not consider his case for teularjsatjen 

Apart from ether 	runds,the Avøcate for. 

the Applicant states that while inorin 	the 

ca 	of Applicant,the Respondents have 

enlisted several other pers.ss(who we 

either never en'aed fr required merit of 

service or enaei at a later point of tir, 

than the Applicant as Casual. Lattrers)fó: 

H 
reularisati., 

In the above premises,without 

waisting any time and entering into the 

merits of this case, this o.k, is hery 

disosed of at the admission stage asking 

the Applicant to suismit a consolidated 

reresentatien to the Re eonients by jivial  

full details by 15.3.2004 and the Respondents 

are her.y asked to consier the said 

representation of the Applicant and enter 

ito an enquiry to find out as to whether the 

Applicant has •ot a cask 	for reiarisation. 

Until fnll consideration is given to the 

case of the Applicant and he is intimated 

aeut the result of such conslderatitn,the 

eondents shculd nt po 	o rulis 

______ 	 '- 



ayb.y as against the newly createá 455 posts of R.M. 

if the *pp1kcnt se&cs a personal hearin! in the matter1  

the Responéents is iirected to allew the same is all 

fairness of tLins•' 

with these ,servations an& directions, this 

is disose4 .fNo costs 

sedi copies of this order to the Respe&e*ts 

al,nwith wotices and free copies of this order be qives 

to learned counsel for 1.th sides 	 ()fr 

Memer( zdicial) 


